
0A.No. 628/1998. 

ORDER DArED 14-03-2002. 

Heard Mr.G.C.Mishra,Leatned Counsel for the 

Applicant and Mr.AshCk Mishra, Learned Counsel for the 

R es p0 LXI en t S. 

Applicant, while working as a peon-rn_ 

Messger/Field Attdaflt, faced a transfer/posting 

as 	tchman/Night watchman. Challenging the said 

action of the Respondts n posting him as Night 

Watchman/atchman) the Applicant has filed the present 

original Applicdtion under Section 19 of the Administrative 

Tribunals Act,1985. In the meantime, almost four years 

have elapsed from the date the aplicant was pOsted as 

watchman/Night 	tchman. In the said premises,this 

is disos& of giving lioerty to the Applicant to 

represent his grievances to his AutIOrities/espondents 

for giving him some alternate posting (than the post of 

Watchman/Night 	tchrnan) ; which he shouLd file by the 

end of Septem3er,2002 and if such a representation 

is made, the Authorities/Respcndts (y keeping in mind 

the f:ct that the Applicant has oeen posted as Night 

watchman/watchman for Over last four years) give him 
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appropriate posting in some alternate post. There shall 

be no order as to costs 
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~CRANJ(MANAN MOHANT'f) 
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